IN THE CENTRAL ADMINISTRATiVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD,

0.A.N0,.825 of 1995,

Between Dated: 11,8,1995,

M.Ramachandru.

Abdul Hafeez, oo Applicants
And

1. The Development Commissicner for Handicrafts, Ministry of Tex-
tiles, West Block-7, R.K.Puram, New Delhi.

2, The Director(Southern Region) ¢/ O Development Commissioner,
for Handicrafts, Sastri Bhavan, IIIrd floor, 26 Hadoos road,
Madras,

3. The Assistant Director A&C 0/0 Development Commissioner for
‘Handicrafts, Service Centre for Carpet Weaving Training Centre,
Min. of Tex., Government of India, 31-23-24, Machavaram, Eluru
road, vijayawada.

css Respondents

Counsel for the Applicants 't Sri. V.V.Ra0

Counsel for the Respondents : Sri. N.V.Ramana, Addl. CGsC.

CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative Member

contds,..2/-
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p.A, B25/95, . ~ Dt. of Dscision ! 11-06=35.

ORDER

! As per Hon ble Shri A.B. Gorthi, Member (Admne) |

Applicent No.1 yas initially eppointed as Mester

Lraftsman on 12«09~1979 on a consolidated yage of Rs. 500/~

per month under the 811 India Hendicrapts Boare, Ministry of
Industry. His place of posting was Carpet Wesving Training
Centre, Warangal. Applicant No.2 yas similarly appointed as
Magtpr Craftsman on a consolidsteq wane Of Rs, 500/~ per month
with eppgrt from 43=01-1377, PRoth of the@ uor%ad continuously
in thgir appointments till their services geps) renularised

as Ingtpuctors in the Carpet g heme yith efeget from 03-10-85
in the scale of pay of Ré. 330-560/- (120042840 Revised) yide
order& dated 15~03~1981 and 21=11=1990 respeptively. They
retired from sgpvice with epppct from 31=07-1994 and 30-09-1994
raspectively on rsaching the asge of superannuation. Their c¢laim
i, this BA is for a direction to ths nespondents to grant them
pensionary bensfits in terms of the judgement jated 5-02-1934

of the Hyderabsd Bench of the Tribunal in 0.A. 735/93,

2 In 0A. 735/93 it was hald that as the applicent{tharein

-

were (E;5ﬂa$d ”}or & cunsalidated veas and were allowed to

work conL;nucusl/ Por a 1onm spall a? Da“lﬂd beforse they ware
rgqulariaﬁd; the services prior to t%e date of thair ragularisation
should be vieue:’glmllar to thpErary aerulrs. Accordingly the
rgspondents in the asid DA H@ﬁ directed to count 50% of the total

sarvice pgndered by the applicants prior to the rsgularisation,

for the purpose of calﬁulat;§apwnsinnary begnefits.

: Lesrned standing counsel for the respondentsPas shoun

[ €3]

me g lettar No. DSR/CAT/HYD/OA.NB{825/95 dated 31-07-1995 in

which the Deputy Director iln the office of thz Development

= Ak



-3-

Commissionar, Regional OfPice, Madras axpressed the visw that

the applicants before me are similarly situated to ths applicants

in 0A.No. 735/93. In view of the abaua)this DA is also allowed

with a dirsction to ths respondants to count 50% of ths total

sgrvice rendered by each of the applicants prior to his regulagi-

sation, for the purpaose of .alculafing thair pensionary henesfits,

"On ths revisad calculatiﬂn,uhﬂtauwp pensionary btenefits thast apnrue

to tha applicants,shsll be paid within & period of four months

Prom the data of communication of this order.

4e No costs.
(A.B. Gorth \\
Member ( Admn. ¢
. 13
Dated : The 11th Aucust 1995, WeEals
(Dictated in (Open Court) Deputy Registrgi(Judl.)
Copy to:-
1, The Development Commissioner of Handicrafts, Ministry of
Textiles, West Block-7, R.K.Puram, New Delhi. ‘
2. The Director(southern Region)0/0 Development Commissioner,
for Handicrafts, sastri Bhavan, IIIrd floor, 26 Hadoos roa
Madras.
3, The Assistant Director A&C 0/0 Development Commissioner fo-
Handicrafts, Service Centre for Carpet Weaving Training
centre, Min. of Tex., Government of India, 31-23-24,
apr Machavaram, Eluru road, Vijayawada.
4, One copy to Sri. V.Venkateswara Rao, advocate, CAT, Hyd.
6. One copy to Library, CAT, Hyd.
7. One spare COpY.
Rsm/=
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